Stat, Re. Trust
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PROF. MARHU DANDAVATK
(Rajapur): Your muling has been
chgllenged. Only one wsho hus re-
«ighiéd sin Make a statement under
cide 199. Yhat s why I have given
notice of a privilege motion,

SHRI MADHU LIMAYE: The
President has not Sismissed hm. He
has ‘ageepied his redignetion.
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TRUST LAWS (AMENDMENT)
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHEI
PRANAB KUMAR MUKHERJEE):
On bel:ult of Shri C. Subramamam,
I beg to move for leave to introduce
a Bl further to amend the Indian
Trusts Act, 1882 and the Unit Trust
of Indim Act, 1963,

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Trusts Act, 1882 and the
Unit Trust of India Act, 1963."

The motion was adopied.
-SHRI PRANAB KUMAR MUKHER-
JEE: 1 intreduced the Bill

12.1%4 hre.

STATEMENT RE. TRUST LAWS
(AMENDMENT) ORDINANCE

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
On bebalf of Shri C. Subrlmmam.
Immhymm'fnblemmh
natory statement (Hindi ang Bogiidh
venions) giving reasons for iminedi-
ate legisiation by the ~Trust Laws

*Published in Tesstta o Indla Bx traordinary, Part II, Section 3, dsted

10-3.78.

tlntroduced with the mepuunegdation of the President.
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